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Date: 28.08.2002 This/ These natter(s) was/were called for
pronouncenent of judgment today.
CORAM
HON BLE MR JUSTI CE N. SANTOSH HEGDE

HON BLE MR JUSTI CE B. N. AGRAVWAL
HON BLE MR JUSTI CE B. P. S| NGH

For Petitioner K. V. Vi shwanat han, Adv.

K. V. Venkat ar aman, Adv.

M.
M.

For Respondent M. Sree Narayan Jha, Adv.
M s. Revat hy Raghavan, Adv.

The Court pronounced the follow ng

JUDGVENT
........ L..............T.......T.......T.......T.......T..........TJ
. SP2
Hon’ble M. Justice B.P. Singh, pronounced the
Judgnent of the Court.
The appeal is allowed in terns of the signed
j udgnent . the appellants are acquitted of all the charges
| evell ed against them The appellants shall be released
forthwith unless required in any other matter.
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(Pawan Kumar) (Prem Prakash)
Court Master Court Master

( Signed Judgnment is placed on the file)



